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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRTNCTPAL BENCH)

Original Application No.265 of 2026

Jatinder Singh Aulakh

.....Applicant

Versus

State of Punjab and Others

.... Respondents

Short reply by way of affidavit of Shailender Kaur, Special Secretary
to Government of Punjab, Department of Science, Technology and Environment
on behalf of State of Punjab (respondent no.1) through the Secretary,
Environment, Forests and Climate Change, Government of punjab in compliance
of order dated 05.05.2 026.

I, the above-named deponent, do hereby solemnly affirm and state
as under:

RESPECTFULLY SHOWETH

1) That the deponent namety Shaitender Kaur is presently working as Special

Secretary to Government of Punjab, Depaftment of Science, Technology and

gvironment. The deponent is well conversant with the facts of the pr,esent

and is Competent and authorized to file and swear the present affidavit
ining the short reply on behalf of respondent no. 1 i.e. the State of

PIEE&bb through the Secretary, Environment, Forests and Climate Change.

briefly submitted Mr. Jatinder Singh Aulakh has made a complaint dated\s.M#fl 
1ffi I:TI5il:,;i',flT::*ili"f ;Iil::::::::T::::1

raising the grievances regarding large scale river sand/grave! mining,

tT"--S\
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construction of kutcha roads, and ecological damage to River Ravi at Village

Marara Adatgarh, District Pathankot, Punjab alleging Illegal Infrastructural

Blockages, Mechanical Encroachment, Geomorphologicat Damage and illegal

Mining Operations.

The complainant has alleged that these activities have led to
ecological damage, threat to Human Life as the general public is using these
illegal structurally unstable roads to cross the river, posing an imminent
threat of accidents or drowning and administrative failure as numerous

complaints and photographic evidence has been submitted to the Mining

Depaftment but no effective action has been taken which allows the mining
mafia to continue unabated.

3) That in exercise of Suo-Moto powers, the Hon'bte National Green Tribunat

has treated and registered the comptaint dated 31 .12.2025 of sh. Jatinder

singh Aulakh as original Apprication no, 265 of 2026.

4) That after consideration of the matter, the Hon'ble National Green Tribunal

was pleased to pass an order dated 05.05.2 026 in Original Application no.

265 of 2026 thereby impleading (1) State of Punjab through the Secretary,

Environment, Forest and Climate Change, Government of punjab (2) the
Director, Mining and Geology, Government of Punjab (3) the District

Magistrate, Pathankot (4) Punjab State Potlution Control Board (pSpCB)

through Member Secretary as respondents No. 1 to 4 and sought their
response.

-,-r-r 5 That in view the averments made in the application, the Hon'ble National

f6y\ )pt""n Tribunal also deemed appropriate to constitute a Joint Committee

16"*S-){ X+ the said order dated 0s.0s.2026 to veriff the factuat position and take

ii*r{;oai,s:l"t},r)ffiooriate remediar action comprising of representatives or Deputy
'\ '('E6-',p" 

,/.@A*o, General of Forests (C), MoEF&CC, rntegrated Regionat office at
\..+\q+\"\ \--\€ov ffnudigarh and Member Secretdry, PSPCB and the District Magistrate,

Pathankot and directed the same to look into the grievances of the
applicant, associate the applicant and representative of the concerned

project proponents, verify the factual position and suggest appropriate
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remedial action and submit its report within two months. The pSpCB was

designated as nodal agency for coordination and compliance.

5) That as per the information available with the Department of Science,

Technology and Environment, the State of Punjab was devastated by

floods in the year 2025 and due to the floods in River Ravi lot of silt/sand

& river borne material has deposited on agriculture fields located on banks

of River Ravi. The Government of Punjab, Department of Mines and

Geology in exercise of powers conferred by Rule 90 of the Punjab Minor

Mineral Rules, 2013 made under Mines and Minerals (Development and

Regulation) Act, L957 (Central Act no. 67 of L957) has relaxed the
provisions of the said rules to allow the farmers to remove and Iift silt /
sand and river borne material deposited on their agricultural fields as a
one-time measure upto 31 .L2.2025 vide notification no. EgTTgOOlpJBl3ZO

dated L2.09.2025 so as to enable the farmers to clear their agricultural

fields and prepare the same for next sowing season. A copy of the
notification no. EITT}OOIPJBI32O dated L2.0g.2025 is enclosed as

Annexure R-UA.

7) That as per the further information disclosed by the Punjab pottution

Control Board, the Joint Committee constituted by the Hon'ble National

Green Tribunal vide order dated 05.05.2026 has submitted its report

concluding therein that no mining activity is occurring at village Marara &
Adalatgarh. The mining activity which has been alleged by the complainant

is before the date (3L.!2.2025) upto which the farmers were permitted by

--r.*r 
the Government vide notification dated L2.09.2025 to ctear the river borne

terial deposited in the agricultural fields due to last year floods in River

(,
l['"'($v\:,*,ii: ' 8) Tftittiin view of the above stated facts, it is reiterated that the farmers were

\; by the Government vide notification dated L2.09.2025 to remove

\.*O};/O9,, sand and river borne material from their agriculture fields upto
'W5'3L.t2.202s and the date of mining alleged by the complainant

//a
l(4$ffi

(29.L2.2025) falls before 3L.L2.2025. otherwise there was no mining
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activities in the area of Village Marara and Adalatgarh, District pathankot.

9) That the deponent may kindly be allowed to place on record the present

short reply by way of affidavit on behalf of respondent no.1 i.e. State of
Punjab through the Secretary, Environment, Forests and Climate Change

in compliance to order dated 05.05.2026.

Date: chon^Jikrh

Ptace: 30 6f3oae

Date: C ho'\6ooh

B}aeei3o . 6,Boa6

Deponent

,'i 4
Wo%

h."-
(Shailender Kaur)

Special Secretary to Government of punjab,
Department of Science Technology and

Environment

(On behalf of Respondent No. 1)

Verification

Verified that the contents of paragraphs 1 to 9 of the above short
reply by way of affidavit of the deponent are true and correct as derived from the
officiat record. No part of the above short reply is false and nothing material has

been kept concealed therein.

Special

Depa

Deponenr,/ 
F*FEofEtV iSis$(shaiteJdKurr) S:;s='f,

fr-, ., ..1 
q:*

Secretary to Government of punjab, € .' ii .f
rtment of Science Technology and ,5: 

' , -*Environment + fr #
I Ir I rEI rL g;: t' 

'lt- E)n behalf of Respondent No. 1) g-# ,, e- S' S o' (t afi
o,+SsBq *iB.FgF*r

(Shailendei Kaur)

tiested as 'dentified
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Annexure R-1/A
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